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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

REG1STE' 

Order dated 16,12A P5  

L'bn-considera'cjon of the temporary period of 

serviceconferment of 1CP benefit on the Applicant 

is the subject matter of grievance raised in this 

O.A. under section 19 of the AT Act, iqS, 

A copy of this O.A. has already been served on 

)r.U.B.&hapatra,Ld.sr.staJing Counsel for the 

Union of India. 

Law is well settled that the entire period of 

service rendered in the temporary establishment 

canrt just be wiped out while computing the period 

for grant of ACP benefits. In the pzsent case, 

the regularisation of the services of the Applicant 
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was antidated. tc  the oricrinal date of temr-ry 

engagement in pursuance to an order dtd.21.1.19 

of this Hon'ble Tribunal rendeed in O.A.b.158/5. 

That being the position, there no reason for 
IN 

the Respondents not to compute the entire period of 

service (temporary period of service + regular period 

of service) for computation of the period for the 

grant of ?CP benefit. 

In the aforesaid premises, having heard 

Mr.D.K.}tthanty,Ld.COUflSel for the Applicant and 

Mr.U.B.?bhapatra, ki.Sr.Standing Counsel appearing 

for the Respondent Departnent and on perusal of 

the materials placed on record this O.A. is here1' 

disposed of with a direction to the Respondents 

to compute the entire period of temporary and 

regular service of the Applicant for grant of: 
-- 

JCP benefits. 

uirirthe aforesaid observation and direction 

this O.A. is disposed of. 

Send copies of this order to the Respondents1  

along with copies of the O.A.1and free copies of 

this order be supplied to the Counsel appearing 

for both the parttes. - 	- 	
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Member (J) 


